TR &, §.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

1.5 -21.Te.-31.-13062026-273431
CG-DL-E-13062026-273431

T
EXTRAORDINARY
AWM II—Evs 3—39-Tvs (ii)
PART II—Section 3—Sub-section (ii)

grfee ¥ THfAT
PUBLISHED BY AUTHORITY

|, 2895] TS feoeft, gEeafaa=, S 11, 2026/54%5 21, 1948
No. 2895] NEW DELHI, THURSDAY, JUNE 11, 2026/JYAISTHA 21, 1948
orforaw i yTHfas 49 w= ey

e faeelt, 11 5, 2026

FT.3. 2993(3).—STa T AT AL Fl ATRIgd | Tg ATITF TATT AT g [ BT T |
AT - ZEC AL T qIIATed R TRATSHAT & TN A @< 6 ATLAH & IR 9 & TRagd
& forT 499 Zgaqy 19 [T e g us qreveres foege S =R,

T AT HLHRTT T I<h TIEAATEA (SR F TS o o0 a8 e d= aofia 2ran 2 7 37 g ¥,
e 3 argueTed f@ere S HT gETE g SR S 36 SATSgEar § 9 qqg= H afvd g, ITART 6
STERTL T A T ST,

qA: A, WL ALRTE, TSI T GRS TrEaaATe (S H ITANT o ATIFTT FT 375i) AT,
1962 (1962 #T 50) T &m<T 3 o STETIT (1) T T ATRAT T TTNT HXd g0, IH H F ITINT o AR
T ST LA o AT ST T AT FAT S,

Fre =R, ST 3 AT | afvia s H § RBaeay g, 39 arfa & et 3w st 7 arr 3
FT ITLTT (1) F TfT A 6 TSI | AT THRTAT TH SATELAAT 6T TIAIT AT STAAT ol ITASH T
2 AT §, 21 a7 F fraw, 9 % A= areuere A S A g9y §, a9 iy, 99 Sxeey o
fire ferfies, e s, it forferg =7 & srera 997 79 |

4218 GI/2026 (1)



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

AEAT

ST : s Rqa RURHE KR

el qge CIEI TET A
THRIL | WX Tt Hex

(1) ) ) (4) () (6) (7)

A= ARTE
HE K| SHE K| 1915 00 18 72
1914 00 00 55
325 00 05 20

[T, /. T — 14014/109/2022 - St T - 11 (2 - 43045)]
TS AT {47, e gi=a

MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 11th June, 2026

S.0. 2993(E).—Whereas it appears to the Government of India that it is necessary in public interest that
for transportation of natural gas through Panisagar-Aizawl Section of North - East Natural Gas Pipeline Grid Project in

the State of Tripura, a pipeline should be laid by M/s Indradhanush Gas Grid Limited;

And, whereas it appears to Government of India that for the purpose of laying the said pipeline, it is necessary
to acquire the Right of User in the land under which the said pipeline is proposed to be laid and which is described in

the Schedule annexed to this notification;

Now, therefore, in exercise of powers conferred by sub-section (1) of section 3 of the Petroleum and Minerals
Pipelines (Acquisition of Right of User in Land) Act, 1962, (50 of 1962) Government of India hereby declares its

intention to acquire the Right of User therein;

Any person interested in the land described in the said Schedule may, within twenty one days from the date of which
the copies of the notification issued under sub-section (1) of Section 3 of the said Act, as published in the Gazette of
India are made available to the general public, object in writing to the acquisition of the right of User therein for laying

of the pipeline under the land to Competent Authority, M/s Indradhanush Gas Grid Limited, State of Tripura.
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SCHEDULE
District : North Tripura State: Tripura
Area
Circle Tehsil Mouza Dag No. Hec. Are Sq.Mtr.
@ 2 3 (C)) ) ) )
Damcherra Damcherra Damcherra RF 1915 00 18 72
1914 00 00 55
325 00 05 20

[F. No. L -14014/109/2022- GP -1 (E - 43045 )]

RAMII LAL MEENA, Under Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. KUMER igtally sgned by

KUMER CHAND MEENA
CHAND Date: 2026.06.13

MEENA 12:00:58 +05'30'




		2026-06-13T12:00:58+0530
	KUMER CHAND MEENA




